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For the applicants 	 a MIS. C .V .Murty,C .M.K.Murty, 
S.K.Rath,dvocdte 

For the Respondents 	a Mr. Tahali Jdlai,Learned 
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C ORAM; 

THE HON'BLE MR. B .R.PATEI,VICE-CHAIRi4AN 

A N D 

TIrL HON' BLE MR • N. SEUP1?A, MEM 	(JuI)ICIAL) 

nr-.. 	- - - -- 'a n.e.an — -- — — 

whether Whether reporters of local papers may be allowed 
to see the Jument ? Yes. 

To be referred to the reporters or not ? cjc. 

3 • 	Jhether Their Lordships wish to see the fair co:.y 
of the judgment ? Yes. 
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JUD-.G-   MENT - 	--- 

N.SEI&UP]?A,MEMBER(J), 	This application has been filed by 67 

persons, who were working as Seasonal Khalasis under the 

Director Cum Superintending Engineer, Eastern Rivers 

Division, Central Water Convnission and the reliefs claimed 

by the applicants are for direction to the Respondents to 

quash the order at Annexure-3 giving notice to terminate 

their (the applicants) employment prior to the last 

day till which their appointment could ordinarily have 

continued. 

2. 	 For what we are going to state below, it is 

not Very necessary to set out all the allegations made in 

the application or in the counter in reply to the 

application. Admittedly, the applicants are Seasonal 

Khalasis and they were appointed as temporary work-charged 

Seasonal Khalasis and their employments were to cease on 

different dates in the monthS of OctoberkNovernber last year. 

By Annexure-3 their services were directed to be terminated 

with effect from 30.9.1989(AN). On the date of filing of 

the application, an interim order staying the operation 

of Annexure-3 was passed. By the order a direction was 

aiven not tot erminate the services of the applicants till 
( 4  

the dates mentioned against their names in the order dated 

)y'J 
tfl' 	18.5.1989w, vide knnexure- 1. Since even according to the 

claim of the applicants, their services were only till 
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October,.-Novernber last year, no useful purpose £ould 

be pac ccd. by delivering a full fledged ju ment • However, 

we would say that the reasons assigned by this Tribunal 

in O.A. No.391 of 1989 disposed of on 31.10.1989 would 2140 

ap2]..y a&e to the facts of the present case. The case 
1 

is accordingly disposed of. There would be no order as 

to costs 

too 

A i r 	 'y-_--- 

VIC E,CHAIRMAN 	 MMBER (Juic IAL) 

Central Administrative Tribura 
Cuttack Bench, Cuttaclç/I( .Mohanty 


